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this Ministry and on xnmrn:=ttion it was 
decid d that there was no JU tillcatio11 for 
ab orption o( Comrni sion Vencicrs , re-

gular mployee of departmental caterin.i: 

units. 

Fazal Commjttec·s report on the set up 
:rnd work'ng of Shipping Corpur:.itiun of 

India :md MugaJ Lines 

Absorptjcm of Commission bc::.rers and 
Vendors iu permanent \'a.::ancics 

4073. SHRI S. B. SlDNAL : Will. the 

.Mini."ter of SHIPPING AND fRANS-

4072. SHRI BHOGENDRA J HA : WJJl 'PORT be plea. d 10 state : 

the Minister of R ILWA YS be pleased to 
state : 

(n) wh·ther the Railv..:1y Board had 
in 1976 directed General ·M<:1n:igers uf ~ill 

the Railwa · in Lhe country ll) register the 
name of :ill the Commissio;i benrers an<l 

Vendors in order of the length vf their 

.ervices for ab orption in the permanent 
vacancies in variou de;iartmcntal catering 

units; 

(b) if so, whether all si.;ch Commi:s ion 

(a) what are the recomrncm.lution of 

the Faz:1l Committee in reghrd to the set-

11p and working of the Shipping Corpo: a-

tivn of Jndia <lnd Mof'ul Linc: , two ~ i

ping com_i)amcs in the .pubik ~ctor; 

( b) whether it i fact that Jndian 

~ i in  compaines are not fr~e to ct.oo e 
their route while for ... ign line have free-
dom to choo e ports, cargo and :ourc : 
and 

1:-earers um.I vendors have bee;1 absorbed; (c) whether Government proposi:: ti) 1e-
view the situation and acJopt. corrective 

(c) if not, any ti ~-li it for compJet- measures? 

ing ab orption; 

(d) e~ er Clovcrnment have received 

repre entation by the commissioned bear-
ers and vendors of Asan.sol by ~il n ; 

and other place ; and 

(e) if so ovcrn ~nt rcacticm therecn'! 

THE DEPUTY MINISTER TN THE 
MINISTRY OF RAl WAYS AND JN 
lH DEPARTM -NT OF PARLIAMEN-

TARY AFFAIRS (SHRT l\f AlLJKAR-
:JUN) : (a) to (c) Even though t ~ Zonal 

Railway Administrntion \Vere advi ed b 

this Ministry in 1976 to register the names .. 
of Commi, !.ion Bearer and Vendore. for 
absorption in various depa_rlmcntul calering 
unit in 1978 a policy decision was takrn 
to ab orb Commi sion BeJrcrs only in a 
phased m anner. 

(d) ana 
Commission 
Asansol and 

(e) : Reoresent:,itions frClm 

Vendors (not bearers) of 
other places were received in 

THF. MINISTER OF SHlP11fNG AND 
TRANSPORT (SHRI VEl:RENDRA 

PATIL) : ta).Thc recornmcncJations made 
by the Fazal Committee are -;till und r 
consideration of the Governm nt. 

(b) Indian ship can o ~rntc only under 

a lic.;!nce to be grantec1 hv t ~ D.G. Ship-
-ping to the ovmers of ships as per the re-

C!uirement of the Merchant Shipping Act, 
1958. While grnnling these licences, O.G. 

Shipping is guided y the following, 

among other, con ideration.:; :-. 

(i) prevention of over-tonnag;ng on :1 

riarticulc1r tra:fo route; and 

(ii) prevention of unfair competition 

bet\ ccn Conference and Non-

Conf e1cn·_e n i.~n operators 
where a trade route i covered 
by Conferencr/ratc agreement 

etc. . In the case of Fl>reign 
Shipping Compaincs, these rules 




